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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 H?DERABAD;BENCH

AT HYDERABAD
'Y
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-0..1'_\. Ne, l_{_ﬁ’_t_/g-’:_

A. Venkateswara Rawe

Vs

1. The Pestmaster General,
Vijayawada Regien,
Vijayawada.

2. The Directer ef Festal Services,

ijayawada Regien,
Vijayawadas,

3. The Sr, Supdt. ef Pest Offices,

Nellere Divisien,
Nellere,

Ceunsel for the applicant

Ceunsel ferthe respendents

CORAQ:-

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.,)

.« Respendents,

H Mr.S.Ramak:ishna Rse

¢ Mr.V.Bhimanna, AdQl.CGSC.
j
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THE HON'BLE SHRI B.S,JAT PARAMESHWAR : MEMBER (JUDL.)

L2 2T

ORDER i

CRAL ORDER (PgR HON'BLE SHRI R. RANGARAJAE : MEMBER (ADMN.)

Heard Mr,S.Ramakrishna Rae, learned counsel fer the

applicant and mr.V.Bhimanna. learned counsel fer the respendent
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2. The applicant submits as felleowst- ‘ Ih
He was suspended by the impugned memo‘No.F3-4/93-94

dated 23-07-93 (Anpnexure-I). Subsequently a charge sheet was

by PN EN \
issued/the then R-3 and that charges was subsequent ly drepped.

The Superintendent ef Pest Offices whe toek ever frem his
predecesser revived the charces and issued the charge sheet
by Meme Ne.F3-4/93-94 dated 31-11-96 (Annexure-I111). it is

stated that the present incumbent ef R-3 is ef the mpnt epinien

v Ty .
that he has agﬁﬂa:s te revive the same charges ind that cannet

be guestiened,
Aunld

3, The applicant submits that hetfagjbefore the issue eof

secend charge sheet eor the revival ef the charge sheet he—wss
s BeAUie fos K= |
reinstateéLFnd thereafter fresh erder uaaaquued suspending

i o

‘ Him in | service, Hence he is ef the epinien that‘the impugned

suspensien erder dated 23-07-93 sheuld be reveked and he sheuld

' be put back te Aduty. He has filed a representathon te R-2 in

this cennectien dated 19-12-96 (Annexure-VII), It is stated

' that the said representatien is yet te be disposLd of,

4. This CA is filed te set aside the impugned mee Ne.F-34/

. |
93-94 dated 23-07-93(Annexure-I) ef R-3 declaring the prelenged

- suspensien fer ever feur years as arbitrary. illﬁgal and unjustified

and fer a censequential directien te the respendents te reinstate
the applicant with all the censequential benefité, in the interest
of justice.

S. We have perused his representatien addLessed te R-2

dated 19-12-96 (Annexure-VII)., As per concludin§ para in that
rgpresentaticn it is seen that the applicant req?ests d;;t 8repping
‘of the éharges framed against him and reinstate ?im in service,

That representatien is net emdy fer reveking the impugned suspensien
'erder dated 23-07-9}&\ Hence the representatien dated 19-12-96

carnet be taken as a representatien fer reveking enly suspensien.
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6. Hence the applicans’if se advise{ﬁay new submit a
Lo,
detailed representatien te R-2 fer reveking the imppgned

suspensien erder dated 23-07-93 within a peried ef fertnight

| I
frem the date of receipt eof a cepy ef this erder. If such a

represeptationfis received by R-2 as per the stipulated date
‘|! ; |
then that representatien sheuld be dispesed-of within ene menth

frem the date ef receipt ef a:en@y:o& that|representation in

accerdance with law. } : !
| |

With the abeve directien the OA is dispesed of at

7. _
1

the admissien stage itself, Ne cests, b
) [ X I
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